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In the Central Administratjve Tribunal,

Patna Bench, Patéa.

0.A. = 377 of 1996

Date of order @ 21}08.96.

Shri Ajit Kumar Kulu & Ors ......... Applicant.
Versus

Union of India & Ors, ctees cenn Respondents.

Counsel for the applicant : Shri Amit Srivastava.,

CORAM ¢  Hon'ble Shri N.K. Verma, Member (A)

' 'O RDER

Hon'bls Shri N,K. Verma, Member (A)s=

Heard Shri Amit Srivastava, the learned counssl

for the applicant. The agitation in the 04 is against

termination of the services of the applicants who were

uorklng as Data Entry Operator in the respondents office.

The appllcantgfalled in the test held on 10 8. 96. They

had not acquired the spead of 8000 key -depressions per
hour. Shri Amit Srlvastava brought to my notice gﬂrigg:
order of this Tribunal by which the respondants were
directed to give one more chance to the applicants. As per
the order the applicants shouid be given another six
months employment, at the end of which a tagt should be

held and only those who secure the minimum prescribed
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speed‘of 8000 key depressions per hour for
éﬁtry work inthe test should be retained further
in service. The-contention of thevlearned counsel
for the épplicanf is that the applicants were put
to undergo test qﬁly for 15 minutes and the ;ctual
speed per hour hhs to=t® worked out by ﬁultiplying by
4 for making it ons hour test. ¥E§§’also stated that
the kéy boards wsrs faulty and the applicants had
brought to the tigtice of the respondents and had

| b
requested that they may bs guppliadhanother key board
for takingvthé test. The applicéhﬁ%' services have
been terminated with effect from 13.8.96 at Annews re
A/1 series. The only remedy available to the applicant
i; now to undergo another test in live conditions
where they uiil(ﬁghe machines in proper workino order
Auly certified by ths supplier of the machinss. They

should be put to test for one hour, only then their

ke Bod doheess) ens
profifgncy in the §;m¢ i“n be assessed. Let this directi

be é}rried out within 15 days from noy. If they quaiify
in the test and secure minimum speed of 8000 key

depressions per hour for data entry uork; thay should
be taken back in job which thay were holding ;arlier.

The 0OA stands disposed of with above direction.
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(N.K. Verma)
Member (A)



